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NHRC issues advisory on

preventing ocular trauma

The National Human Rights Commission on
Tuesday issued an advisory to the Union and
State governments to prevent and minimise the
impact of ocular trauma, which it said causes 5%
of permanent blindness. The NHRC asked the
government to identify the industries that have a
high potential of ocular trauma and make it
mandatory for such units with 50 workers or
more to have accident cover of %15 lakh for each
worker. Among the NHRC’s suggestions were a
ban on sale of fire-crackers that have the
potential to cause eye trauma; ban on sale of
bows, arrows, pellet guns and toys that have
sharp edges; and mandatory safe packaging and
labelling of chemicals for domestic use.
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Focus on fuel, sharp toys in advice on eye damage
https://www.telegraphindia.com/india/focus-on-fuel-sharp-toys-in-advice-on-eye-
damage/cid/1891487

Promoting clean fuel and well-ventilated kitchens and banning bows, arrows and sharp
toys can help minimise eye injury, the National Human Rights Commission has told
governments.

The advisory, issued on Tuesday to the Centre, states and Union Territories, also asks
them to ensure standardised treatment and rehabilitation for patients of ocular trauma,
saying eye injury causes about five per cent of irreversible blindness in the country.

Issued on behalf of the NHRC chairperson, Justice (retd) Arun Mishra, the release says
the major contributors to eye injury are road accidents (34 per cent), sports (29 per
cent) and the workplace (21 per cent). However, it adds, such injury need not lead to
blindness.

The NHRC has asked governments to identify industries with high potential for causing
ocular trauma and other industrial accidents. It should be made mandatory for those
among these industries that employ 50 or more workers to purchase personal accident
cover of at least Rs 15 lakh for each worker, it has recommended.

The NHRC has proposed the establishment of a special fund to provide financial aid to
victims of ocular trauma. Some of the recommendations:

Organise eye check-up camps at schools, colleges, slums, industrial clusters and rural
areas to detect untreated ocular trauma.

Promote clean fuel and well-ventilated kitchens to prevent eye damage to people
cooking at homes, restaurants and community kitchens.

Ban the sale of bows, arrows, pellet guns, toys with sharp edges, and other toys that
can cause eye injuries.

Identify and ban firecrackers that may cause eye trauma.

Get an online (web-based) portal to record details of each case of ocular trauma,
including the mechanism, circumstances and the objects that caused the trauma.
Make it mandatory for each hospital or medical practitioner to upload details of each
case of ocular trauma they encounter.

Involve Integrated Child Development Scheme workers and schoolteachers to identify
victims of ocular trauma, counsel them to get treatment, and upload their details on the
online portal.

Create public awareness on the major causes of ocular trauma and the precautions
needed to avoid eye injury.

Make the use of eye safety gear mandatory for workers engaged in activities that may
cause eye injury.

Make it mandatory to pack all chemicals for domestic use in safe containers marked
with caution symbols.

Appoint an ophthalmologist to each community health centre and increase the number
of ophthalmologists at hospitals.
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Sponsor research for the development of low-cost eye care technologies.
Upgrade eye banks and build awareness about eye donation. Create an online portal to
register voluntary pledges for eye donation.
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NHRC issues advisory on preventing ocular trauma
https://www.thehindu.com/news/national/nhrc-issues-advisory-on-preventing-ocular-
traumalarticle65996366.ece

The National Human Rights Commission on Tuesday issued an advisory to the Union
and State Governments to prevent and minimise the impact of ocular trauma, which it
said causes 5% of permanent blindness.

The NHRC asked the government to identify the industries that have a high potential of
ocular trauma and make it mandatory for such units with 50 workers or more to have
accident cover of 15 lakh for each worker. The commission also asked the government
to set up an online portal to record details of each case of ocular trauma and make it
mandatory for hospitals and medical practitioners to upload details of such cases onto
the portal.

The advisory included suggestions for a public awareness campaign as well as an
examination of the existing laws for mandatory use of eye safety gear worn by workers
involved in hazardous activities.

Among the NHRC’s suggestions were a ban on sale of fire-crackers that have the
potential to cause eye trauma; ban on sale of bows, arrows, pellet guns and toys that
have sharp edges; introduction of technology to reduce eye injuries due to road
accidents; and mandatory safe packaging and labelling of chemicals for domestic use.

“The Commission has observed that major contributors of eye injury are road accidents
(34%), sports (29%) and occupations (21%). However, the most reassuring fact is that
eye injury is a preventable cause of blindness,” the NHRC said in a statement.



ODISHA TV, Online, 12.10.2022

Page No. 0, Size:(0)cms X (0)cms.

NHRC issues advisory to Centre, states to prevent &

minimise ocular trauma
https://odishatv.in/news/health/nhrc-issues-advisory-to-centre-states-to-prevent-
minimise-ocular-trauma-187671

The National Human Rights Commission (NHRC) has issued an advisory to the Centre,
states and Union Territory (UT) administrations to prevent and minimise the impact of
ocular trauma and to ensure appropriate standardised treatment and rehabilitation of
victims of ocular trauma, which causes nearly five per cent of irreversible or permanent
blindness.

The Commission has observed that major contributors of eye injury are road accidents
(34 per cent), sports (29 per cent) and occupation (21 per cent).

The Commission, among several important recommendations, has asked the Centre,
states and UT administrations particularly to identify the industries having high potential
of ocular trauma and other industrial accidents and make it mandatory for owners of all
such industries employing minimum 50 workers to purchase personal accident cover of
minimum Rs 15 lakh for each worker engaged by them.

The establishment of a special fund has also been recommended to provide financial
assistance to victims of ocular trauma.

The NHRC advisory has focused on five key areas for action by the Centre, states and
UT administrations which include creation of a database on ocular trauma, prevention
and minimisation of ocular trauma, treatment of ocular trauma, development of
integrated ophthalmic trauma units and rehabilitation of victims of ocular trauma.

Some important recommendations made by NHRC include establishment of an online
(web-based) portal or make provision in any existing portal, to record details of each
case of ocular trauma.

Make every single case of ocular trauma notifiable across the country to make it
mandatory for each hospital or medical practitioner to upload details of each case of
ocular trauma dealt by them and to involve Integrated Child Development Scheme
(ICDS) workers and school teachers to identify the victims of ocular trauma.

The NHRC has also recommended to create public awareness on major causes of
ocular trauma and the care and precautions to be taken to address these causes and to
identify the firecrackers which have potential to cause eye trauma and impose a ban on
use of such firecrackers.
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AT TAELT HT Aged
https://www.divyahimachal.com/2022/10/importance-of-mental-health/
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7¢ e # fow wsm A gg A

https://www.jagran.com/uttar-pradesh/fatehpur-fatehpur-news-even-after-72-hours-
inspector-daroga-and-constable-were-not-caught-23133702.html
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Aflogging of the
rule oflaw

he flogging in public of some Muslim youth by
Guyjarat police personnel in Kheda district of the

state is the latest case of vigilantism and instant
justice, which isincreasingly being resorted to inmany
parts of the country. Videos of the youth being tied toa
poleand beaten and humiliated, allegedly for throwing
stones ata garba eventin a village, have gone viral, and
they show how the well-accepted norms of justice are
breaking down in the country. The ironyis thatitis the
police, whoshould ensure thatsuch cases of instantand
brutaljustice donottake place, thatflogged the hapless
youthand made aspectacle ofit, only to prove a lawless
point to the public. The police top brass in the state
havesaid the matter will be investigated. But the state’s
Home Minister Harsh Sanghavi has praised the police
for ensuring ‘safe’ garba events. The National Human
Rights Commission (NHRC) has not responded to the
incident.

The flogging of people is not an isolated incident.
Houses of peaple who protest against the government
are flattened with bulldozers. People who are accused
of offences are shot dead by the po-
lice in encounters, sometimes on
demand from sections of people. The lawless-
Girls and boys who walk together BTN 118
are beaten up. People face the risk
of being caught, judged without a

thoritiesisa
hearing and punished summarily, path towards

and the risk is many times more for
a Muslim. No deterrent action is
taken in accordance with the law to
deal with vigilante actionsand cases
of summary punishment. Those who were accused
of flogging members of a Dalit family in the name of
cow protection in Unain Gujarat in 2016 have yet to be
broughtto justice. Police personnel whoactoutsidethe
law often go scot-free.

The justice system demands that a person should
be treated as innocent till proved guilty through due
process. No one has the right to take the law into their
hands and don the role of judge, jury and executioner.
Arguments that the course of justice is slow and that
many guilty people escape punishmentare notenough
to bypass the basic norms and processes of rule of law.
Primitive notions of retribution and crude methods
of punishment are coming into vogue, along with
atavistic passions and attitudes, and unfortunately
wrong and extra-legal actions are gaining legitimacy
and currency. Theresultwill bea breakdown of law and
order and anarchy in the country. When the society is
increasingly getting disrupted along divisions of caste,
community, religion, region, etc., therising lawlessness
of the law-enforcing authorities will deepen the fault
lines and aggravate conflicts.

anarchy
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Focus on fuel, sharp toys
in advice on eye damage

R.BALAJI

New Delhi: Promoting clean
fuel and well-ventilated kite-
hens and banning bows, ar-
rows and sharp toys can help
minimise eye injury, the MNa-
tionial Huinan Rights Comnmis-
sion has told govermnents.

The advisory, issued on
Tuesday to the Centre, states
and Union Territories, also
asks them to ensine standard-
ised treatment and rehabilita-
tion for patients of ocular trau-
ma, saying eve injury causes
about five per cent of irre-
versible blindness in the coun-
try.

Issued on behalf of the
MNHRC chairperson, Justice
(retd) Arun Mishra, the re-
lease says the major contribu-
tors to eve injury areroad ac-
cidents (34 per cent), sports (29
per cent) and the workplace
(21 per cent). However, it adds,
such injury need not lead to
blindness,

The NHRC has asked gov-

ermments to identify indus-
tries with high potential for
causing ocular trauma and
other industrial accidents. It
should be made mandatory for
those among these industries
that employ 50 or more work-
ersto purchase personal acci-
dent cover ofat least Es151lakh
for each worker, it has recom-
mended.

The NHRC has proposed
the establishiment of a special
funid to provide financial aid to
victims of ocular trauma.
Some of the recommenda-
tions:

B Organise eve check-up
camps at schools, colleges,
slums, industrial clusters and
rural areas to detect imtreated
ocular tratuma.

B Promote clean fuel and
well-ventilated kitchens to
prevent eye dammage to people
cooking at homes, restaurants
and commumity Kitchens.

B Ban the sale of bows, ar-
rows, pellet guns, toys with
sharp edges, and other tovs

that cancause eyeinjuries.

B Identify and ban fire-
crackers that may cause eye
trauma.

B Get an online (web-
bhased) portal to record details
of each case of pcular traumea,
including the mechanisim, cir-
cumstances and the objects
that caused the trauma.

M Make it mandatory for
each hospital or medical prac-
titioner to uplead details of
each case of ocular trauma
they encolmter,

B Involve Integrated Child
Development Scheme work-
ers and schoolteachers to
identify victims of ocular trau-
ma, coumsel them to get treat-
ment, and upload their details
onthe online portal,

H Create public awareness
on the major causes of ocular
trauma and the precautions
needed to avoid eye injury.

W IMake the use of eve safe-
ty gear mandatory for work-
ers engaged in activities that
may cause eve injuy.
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Petitions against
Talag-e-Hasan
admitted bySC

NEW DELHI, OCTOBER 11
The Supreme Court on Tues-
day admitted pleas seeking
*Talag-e-Hasan' and all other
formsof “unilateral extrajudi-
cial divoree™ to be declared
unconstitutional,

‘Talage-Hasan' is a form of
divorce among Muslims by
which a man can dssolve the
marriage by pronouncing the
word ‘talaq’ once every manth
over a three-month period.

A three-judge Bench asked
the Centre, National Commis-
sion for Women, National
Human Rights Commission
and others to file their
responses within four weeks.

The court was hearing three
petiions, including the one
filed by Ghaziabad resident
Benazeer Heena, who claimed
tobevictims of unilateral exdra-
Judicial Talag-e-Hasan,. — PT1
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NHRC issues advisory on

preventing ocular trauma

The National Human Rights Commission on
Tuesday issued an advisory to the Union and
State governments to prevent and minimise the
impact of ocular trauma, which it said causes 5%
of permanent blindness. The NHRC asked the
government to identify the industries that have a
high potential of ocular trauma and make it
mandatory for such units with 50 workers or
more to have accident cover of %15 lakh for each
worker. Among the NHRC’s suggestions were a
ban on sale of fire-crackers that have the
potential to cause eye trauma; ban on sale of
bows, arrows, pellet guns and toys that have
sharp edges; and mandatory safe packaging and
labelling of chemicals for domestic use.
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NHRC issues advisory on

preventing ocular trauma

The National Human Rights Commission on
Tuesday issued an advisory to the Union and
State governments to prevent and minimise the
impact of ocular trauma, which it said causes 5%
of permanent blindness. The NHRC asked the
government to identify the industries that have a
high potential of ocular trauma and make it
mandatory for such units with 50 workers or
more to have accident cover of %15 lakh for each
worker. Among the NHRC’s suggestions were a
ban on sale of fire-crackers that have the
potential to cause eye trauma; ban on sale of
bows, arrows, pellet guns and toys that have
sharp edges; and mandatory safe packaging and
labelling of chemicals for domestic use.




HINDU, Vijayawada, 12.10.2022

Page No. 1, Size:(5.19)cms X (8.23)cms.

NHRC issues advisory on

preventing ocular trauma

The National Human Rights Commission on
Tuesday issued an advisory to the Union and
State governments to prevent and minimise the
impact of ocular trauma, which it said causes 5%
of permanent blindness. The NHRC asked the
government to identify the industries that have a
high potential of ocular trauma and make it
mandatory for such units with 50 workers or
more to have accident cover of %15 lakh for each
worker. Among the NHRC’s suggestions were a
ban on sale of fire-crackers that have the
potential to cause eye trauma; ban on sale of
bows, arrows, pellet guns and toys that have
sharp edges; and mandatory safe packaging and
labelling of chemicals for domestic use.
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Petitions against
Talag-e-Hasan
admittedbySC

NEW DELHI, OCTOBER 11

The Supreme Court on Tues-
day admitted pleas seeking
‘Talaq-e-Hasan' and all other
forms of “unilateral extrajudi-
cial divorce” to be dedared
unconstitutional.

‘Talaq-e-Hasan’ is a foorm of
divorce among Muslims by
which a man can dissolve the
marriage by pronoundng the
word ‘talaq’ once every month
over a three month period.

A threejudge Bench asked
the Centre, National Commis-
sion for Women, National
Human Rights Commission
and others to file their
responses within four weeks.

The court was hearing three
petitions, induding the one
filed by Ghaziabad resident
Benazeer Heena, who daimed
tobevictimsof unilateralextra-
Jjudicial Talag-e-Hasan.. — PTI



